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(d) :the reaction of Government 
thereto.? 

The Minister of Industrial Develop­
.Jnent and Company Affairs (Shri F. A. 
Ahmed): (.a) Yes, Sir. 

(b) The largest 43 private limited 
.corruianies and the top ten out of 
these arranged according to their 
assets, paid-up capital and net worth 
are given in Statements I to IV laid 
on the Table of the House. [Placed 

in Library. See No. LT-1145/67]. 
·(The study under reference was pub­
lished in June 1, 1967 issue of the 
fortnightly journal, viz. 'Company 
New., and Notes' brought out by this 
Department.) 

(c) and (d) The study is of infor­
mative character, it does not set out 
any findings or make any recommen­
oations. The question of the Govern­
ment's reaction thereto, tnerefore, 
does not arise. 

Export of Mangoes 

6453. Shri Shiva Chandra Jha: 
Will the Minister of Commerce be 
'Pleased to ·�ate: 

(a) whether it is a fact that an 
1ndian delegation had visited Euro­
pean countries in 1966 to find out the 
prospects of 'mango exports; 

(b) if so, the findings of the dele­
.gation and the response of Govern­
ment thereto; and 

(c) how much mango is exported 
..and to which countries and how 
much foreign exchange India earns 
yearly thereby? 

The Minister of Commerce (Shri 
.Dinesh ,Singh): (a) and (b). Yes, Sir. 

Some of the more important re-
-commendations of the delegation are 
:as follows: 

(i) Air freight rates for export of 
·fresh fruits and vegetables should 
be reduced to •make the ,price of 
1ndian fruit competitive in the 
foreign markets. 

1499 L.S.-6. 

(ii) S.T.C. should handle ex­
ports of difficult items of fruits to 
start with, to avoid complaints from 
foreign buyers . 

(iii) Publicity of Indian fruits 
should ·be organit.,ed through pam., 
,phlets, posters etc. in foreign coun­
tries. 

(iv) Exort by sea should be gra­
dually developed. 

(v) Trial shipment of about 2 
tonnes of mangoes should be made 
to assess the effects of sea journey. 

The recommendation,., have been 
noted and are being implemented to 
the extent- possible. 

(c) A statement is laid on the 
Table of the House. [Placed in Lib­
rary. See No. LT-1146/67). 

Indians in Foreign Companies 

6454, Shri K. K. Nayar: Will the 
,Minister of Industrial Development 
and Company Affairs be pleased to 
state: 

(a) the number of Indians serving 
in foreign companies operating in 
India who are getting Rs. 1,000 and 
above as ,.,alary, as on the 31st March, 
1967; 

(b) how many of them are scien­
tists, engineering and doctors; 

(c) how many Indian scientists, 
engineers and doctors who were get­
ting Rs. 1,000 as salary left these or­
ganisations during 1965 and 1966? 

The Minister of Industrial Deve­
lopment and Company Affairs (Shri 
F. A. Ahmed): (a) Ac-cording to the 
latest information availalble with 
Government, 18,213 Indians were em­
ployed by foreign ownedjcontrolled 
companies in the country as on the 
1st January, 1966, receiving monthly 
emoluments of Rs . 1000 and more. 



(b) Of the above, 7,810 traM *m» 
p&md In tedinical posts • taduttag 
Ihose of scientists, engineers, doctors 
as on the lit January, IBM.

(c) The information ii not avail* 
able.
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Contract* for Bokaro Civil Works

•457. Shri M. L. Soodhi: Will tbe 
Minister ot Steel, Mines and MsUls
be pleased to state:

(a) whether the various civil works 
for the Bokaro Steel Projects are 
being awarded to the contractor* 
whose past performance ia not satis­
factory; and

(b) if so, whether it has been en­
sure? by Government in the national 
interest that any of these contracts 
shall not be awarded to firms whose 
past perfonnance has not been consi­
dered satisfactory by the Ministry of 
Works, Housing and Supply?

The Minister of Steel, Mines aad 
Metals (Dr. Chenna Beddy): (a) and
(b). The Standardised Code formulat­
ed by Government for blacklisting 
parties who have been unscrupulous 
and unreliable, or whose woik has 
been quite unsatisfactory, is a suffi­
cient safeguard of Government inter­
est in preventing Other Government 
agencies frotn having dealings with 
such parties . No civil engineering 
work of the Bokaro Steal Plant haa 
been entrusted to a MacMistwd party*




